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Judgement

1. Leave granted.

2. This appeal has been preferred against the order of the High Court dated
16.9.1999 dismissing the application of the Appellant dated 10.9.99.

3. In our view the High Court did not notice that in the order of this Court dated
20th August, 1999 in Criminal Appeal No. 685/99, the earlier order of the High
Court was set aside so far as it related to the Appellant and the case was
remitted to the High Court for fresh disposal in accordance with law. The High
Court ought to have disposed of the matter in accordance with law. The High
Court mistakenly thought that the application filed by the Petitioner was for recall
of the earlier order passed by the High Court.

4. For the aforesaid reasons the order dated-16.9.99 of the High Court is set
aside. The High Court will now proceed to deal with the case of the Appellant as
directed in the earlier order of this Court dated 20.8.99.

5. Pending the disposal of the matter before the High Court, the stay of the
proceedings before the trial court as granted by this Court earlier will continue.
The appeal is disposed of accordingly.
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